
ig* Ess* <Aeq. of 

Undertakings

SHRI YESHWANTRAO CHAVAN: 
Sir, I move:

“That the Bill, as amended, be 
passed.'*

SEPTEMBER 7, 1974

MR.  DEPUTY-SPEAKER : 

question is:

The

"That the Bill, as amended, be

The motion was adopted.

16.11 hrs.

ESSO (ACQUISITION OF UNDER
TAKINGS IN INT>TA) AMENDMENT 

BILL

MR DEPUTY-SPEAKER:  Earlier
in the day we agreed to amend the 
order of schedule slightly by taking 
up item 21 before item 20. This also 
is a simple Bill which is to extend 
the time from 180 days to one year

THE MINISTER OF  STATE IN 
THE MINISTRY  OF  PETROLEUM 
AND CHEMICALS  (SHRI  SHAH- 
NAWAZ KHAN):  1 beg to move*'

“That the Bill to amend the Esso
(Acquisition of  Undertakinĝ  in
India) Act, 1974, as passed by Rajya
Sabha, be taken into consideration ”

I beg to move the motion for con
sideration and passing of the  Esso 
(Acquisition of Undertakings m Indis) 
Amendment Bill. 1974 introduced on 
the 2nd September, 1974.

As the Hon’ble House is  already 
aVare, by the Esso (Acquisition of 
Undertakings in India)  Act.  1974, 
rights, title and  interests ot Esso 
Eastern Inc. in relation to its under
takings in India were acquired  by 
the Central Government.  Section IS 
of that Act provided that every con
tract entered into by Esso  Eastern 
Inc. for any service, sale or supply 
in India shall, unless tenminated hr
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the Central Government within 180 
days from the 13th March, 1974 i.* 
on the 8th September, 1974, be bind- 
ing on the Central Government or 
the Government Company to whî 
the said undertakings may be trans 
ferred.  That Section also  specifies 
the procedure for the termination o* 
such contracts.  In view of the very 
complex and diverse nature of these 
contracts and their large numbers, it 
hac no* been nossiHe +o complete tbf 
work of scrutiny of all the contracts 
undertaken or such further action a- 
is appropriate within  the specified 
limit of 180 days.  As such, it ha« 
therefore, become necessary to exterd 
the period by a further period of six 
months so that t*»e total oeriod av<ol 
able for the scrutiny and termination 
of contracts may be made one year

I would  therefore, strongly cott- 

mend this Bill for adoption by t’*t 
Hon’ble House

SHRl NOORUL HUDA (Cathai • 
This Bill is short and teems innocent 
but I would submit thpt* the Gove™
me&t policy is involved In this Bill.
You wil] remember that the Govern 
ment agreed to 26 per cent equit\ 
share in the company though it 1 
•vpII knwn  on»■ roûtn* bad b<"r
demanding total nationalisation of the
oil industry  Even when Dr. Trigur/* 
Sen  was the  Petroleum  Minist?' 
there was this demand  The oil h"1 
dustry was in the grip of foreign 

monopolists and there was a demat.&' 
that it should be nationalised.  Ti* 
now the Government had not taken 
any positive step in that  direction 
As a result of this hundreds of crore- 
of rupees ar<? allowed to be  take* 
away from this country even to day. 
For this reason thfe Bill which sec 
to extend the time limit of 180 
to one year w»3 not serve any 
none ber̂use it-does not strike a 
root of the problem.

•Moved with the reaHBttcadatioii ofthe President.
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[SHRI lSHAQUE SAMBRALl 

Chair] 
in tile 

For the last one y ar, oil pn,�es 
have been rising and the Government 
has not been able to take any steps 
1o make our country self-reliant as
regar.d,s production and distributivn 
of oil. We may have many difference; 
with the People's Republic of Chim 
which we have not hidden. But the 
China of 1949 when Chiang Kai- hc,k 
left and the China of 1974 are totallv 
have been able to stand on their ow� 
feet as far as supply and distribution 
of oil and petroleum products are 
concerned. Because of the correct 
policies adopted by them. they have 
been even able 1o export a certain 
amount of oil. Of course, I do not
say we should blindly copy others. 
But whereas the Prime Minister anct 
other leaders of India ha e talking 
about self-reliance in actual praetice, 
what has been happening? ESSO, 
Burmah-shell and Caltex have been 
operating here for a long time. To a 
certain extent. we have been able 
to curb their profit , but that is not 
adequate. Not only our party but 
even the Congress mern ber have 
been demanding on the floor- of this 
House that within a very shod time, 
we should become self-reliant in oil 
and not allow the e multi-national 
companies to take away hundreds 
of crores of rupees t0 USA, Great 
Britain etc. to fatten the monopolists 
there. 

This Bill will serve no purpose. 
It is a self-defeating measure. l 
demand that the Government's oil 
Policy should he changed. These 
i:oreip.;n companies should not be al
lowed to reap rich harvests on our 
�oil. We should take positive teps 
to stand on our own legs as tar as 
naphtha and other petroleum products 
are concerned. We should take the 
assistance of other countrie who ,are 
willing to give technical know-how 
·without any interest. The operations
of these foreign companies hould be
totally stopped and there hould be

Bill 

cent per cent nationalisation of the 
oil industry. Not other half-hearted 
measure would solve the country's 
problems in regard to oil and petro
leum products. 

SHRI C.K. CHANDRAPPAN (Tel
licherry) : Mr. Chairman, Sir. w hi 1
introducing the Bill, the hon. Minis
ter had stated that this is an inno
cuous Bill only seeking to extend th 
period of six months to one year. But

it is not that innocuous or innocent 
as the hon. Minister tried to depict 
it. 

Today, when the Governmen1 is 
seeking to extend the period from 
180 days to 1 year for finally deciding 
about the contract entered into by 
Essa, the main question is, what ,vas 
the Government thinking while it 
introduced the Essa (Acquisiti n of 
Undertakings in India) Bill this year. 
"\l\"hen that Bill was introduced most 
0' 11c: f It that jt was a ha lf-heartP.d 
measure taken after a lot of vaccina
tion to control the activities of Esso 
in our country. What the entir 
country demanded was the complet 
nationalisation o! the foreign-owned 
oil companies in our country. It is 
not that the people wanted to shout 
a slogan when they demanded that. 
It is in the very interest of our coun
try to stop the drain of our economy 
by way of loot by the foreign oil 
cornpanie for which they are quite 
well known. 

The Multi-National Corporation 
was working in the field of oil, like, 
.C:sso, Caltex and others. They hav 
been reaping enormous harvest of 
profit from our country all these 
years. The Government, at last, 
'l <ter a lot indecision and vaccila1.ion, 
rc:me with a Bill allowing Esso to 
continue in our country with 26 per 
cent equity capital even today. Then, 
the Government said, within 180 
days, that is, six months, the·, would 
finally decide regarding the termina
tion of the contract entered into by 
Essa. They had to process it. But 
this is an admission today that the 
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Government has failed so miserably 
in calcLi:ating the a,ssets and liabilities 
and all that and, after taking into 
account the interest of the country. 
tu terminate the contract entered into 
by Esso. It is a well know!l fact that 
E so will not enter into a contract 
keeping our national interest. It i. 
;:ifter all a foreign company. 

Xow, what we understand today. 
when the Government is seeking an 
extension of period, is that at the 
time when the Bill was introduced. 
they were not clear what to do. They 
thought. within six months, every
thing will be done. Today. when they 
seek another extension of six months. 
this i a'n admission that th:c ·; have 
failed to process to complete -ali : e 
necessary formalities and to uut an 
end to contract which is not -in the 
intere!:"t of the country. 

Is this the way the Government 
should deal with a matter in which 
the interest of the country versus the 
multi-national corporations are in
volved. We ,'feel roather very con
cerned that it is a very casual man
ner h which the Bi11 was i"'ltrodnred 
and it is the same manner in which 
rne Government is seekmg ior ano
ther extension of period. Can the 
hon. Minister say that in another si21. 
months, he will complete all the for
malities? He will not be able to do 
that. I am sure, he will come aga'n 
for another extension of time. He 
should kindly tell us what is the 
reason for this delay. what prompted 
the Government not to act expedi
tiously so that al1 these contract· 
could have been terminated within 
the time they themselves fixed. not 
fixed by us. What happened? today. 
the Govemnment should also ma;,:e ;t 
dear what they mean when they say 
that another extension of six months 
is required. It means that, for ano
ther six months. we will be looted by 
the contractors who were brought in 
here for ales or service by ESSO. 
T�at me".,s. ,,,.,,.., after Fcso ( Acquisi
tion Of Undertakings) Bill has been 
adopted. for another year this coun-

Bin 

try will be mercilessly looted by the 
contractors who were brought into 
our country by the old company, 
ESSO. Will that not be the fact't 

Another aspect is that this will 
namper he prospects of nationalising 
other foreign-owned oil companies. 
The Government stand- committed-: 
they have said this in the House as 
well as outside; they have declared 
from housetops that this is their 
policy-to nationalise all foreign
owned oil companies. And in today's 
context when international cartels 
;irr :i:r h,-, dock of wo,ld pub1ic qpi
nion tor their exploitation and deve
Ju pmg countries are taking the bold 
step of nationalising these companies. 
�s has been done by Iraq. by extend
_ing the . eriod from six mo�ths to one 
year, I am very sure, we will further 
slow do vn this process. If ::it all 
there is something in their mind, na
tionalising foreign-owned uil com
pan:es bere the process will be slow
•cd down because you could not pro
cess their contracts and all that. :'hey 
could not decide which are the con
tracL ',Yhich are in the interest of our 
country and which are the ones to 
he terminated. So, for another six 
months. the fate of the country in re
lation to foreign-owned oil companies 
anct the programme of nationalisation 
will be 3ealed. This is the meaning, 
as we understand from the attempt of 
the Government in seeking extension 
for another six months. 

Now I request the hon. Minister to 
make these points clear: first, what 
is the reason for the failure of the 
Go'-"'"nrr,on+. in ('Omolet·n� the for
malities within six months; secondly, 
what will be the consequences of 
g1vmg extension for another .;ix 
month . whether it will not allow the 
contractors brought into our country 
by ESSO to loot our country for 
another six months: and, lastly, whe
ther th-is measure will not hamper 
the prospects of nationalising Jll 
foreign,-cwned oil companies in our 
country. If these are satisfactorily 
answered, one will understand what 
\� the programme of nationalisinla! the 
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%  zz nfr iff vt  qr-rr

tfr* *rrr wx ̂*rr̂ vtk % fa f«nr#

fc i ** zw  *r  ?r*r t

tfrtrpar itttt wr ?>fr s*m
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% ’*TfTr W r̂'TT̂T iftsn ̂TTfeqr I 

srnr *r er«r̂r | ffr

f*4*fr *r *m>r 5ftfar> 1  ^ %•

iTcSRT WWflFfiTr ft fT>

f̂T  *tt  f<m ft 1  ■grr

SrNrtr frT?rr *rfar* ?nr zw 7?r r̂r 

£1  *rn% 'SR? r̂»r? ̂ Tsr 
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%f̂r m m *r& T̂r ft f% *rr*nr ?r 

f3R ̂rsr vt *rr% sr*r *r faqT £ ĥft
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•SHRI E. R. KRISHNAN (Salem):
Mr. Chairman, Sir, I rise to express
my views on The Esso (Acquisition
of Undertakings m  India)  Amend
ment Bill. 1974.

Six, through this amending legisla»
tion, the  Government  are  taking
powers to extend the period by ano
ther six month* for temixmtiag the
contracts euieud tuto by uiy iormji
ESSO oil company. Before the ESSO 
oil company wag taken over by the
Govemmei.t, 11 was known to thên 
that so many contracts were  there. 
Did the Government assess properly
at that time the time that would be 
taken to terminate these contracts? I 
would also like to know whether the 
Government took the advice of  the 
experienced officials of the  Indian 
Oil Corporation regarding  the t.me 
that would be required to terminate 
these contracts.  If the Government
have done that, I would like to know

♦The original speech was deliveied in Tamil
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what was the advice of the IOC offi
cials in this matter.  *

Secondly, I would like to know the
total number of contracts that were
there at the time of  take-over  oi
ESSO oil company. I would also re
quest the hon. Deputy Minister to in
form the House the number of con
tracts that have  been  terminated
during these six month*, and also the
remaining number of contracts which
they want to terminate in the coming
six months. 1 want an  assurance 
from the Government that they would
finish the termination of all the re
maining contracts within the coming
.six months, for the express purpose
which this amending Bill is before

♦he House and that they would not.
at a later date, again come forward
with another Bill for extending this 
period. 1 want to know  whether
IOC was consulted at least now

Thirdly. I would like to know from

the hon. Minister whether the repre
sentatives ot iuSaO oil company on the

Board ot Management  of Hindus-
tan Petroleum Company by virtue of

26 per cent Equity Share participa
tion in the new company are putting
bottlenecks  in  the way of  expedi

tious  disposal  oi  these  contracts.  If

that is a fact, I would like to know
now the Government  are going

overcome these tactics

Fourthly, since ther® is 26 per cent
Equity  Share  participation—I  am 
personally of the view that this is 
jndesirable and  the  Government
should have nationalised  ESSO  in 
full—on the part of former  ESSO 
oil company, I would like to know
from the hon. Minister the nature of
representation that has been given to 
the ESSO oil company on the Board
of Management of Hindustan Petro
leum Company.

Finally, I would like to say  that 
the Government do not pay sufficient 
care and Attention to the preparation
of legislative proposals, as a  conse
quence of which they have been com
pelled to bring forward this amending

Bill so soon after passing the parent
Bill With these words, I oppose this
amending Bill for the reasons I have
stated.

THE MINISTER OF STATE IN THB
MINISTRY OF PETROLEUM  AND
CHEMICALS (SHRI  SHAHNAWAZ
KHAN): Mr. Chairman, Sir, I  am
very grateful to the hon.  Members
who have taken part in this discus
sion. As my hon. friend, Shri Tiwary
has said that this is a very simple
Bill and  all that it seeks to achieve
is an extension of period from six
months to one year for terminating
or amending or making any altera
tions in the contracts. When we took
over ESSO they had several contracts
with various other parties and Sec
tion 13 provided for the termination
of contracts and sub-clause  (2)  of
Section 13 reads:

“The Central Government may if
it is satisfied that any contract re
ferred to in sub-section (1) is un
duly onerous; or has been entered
into bad faith or is detrimental to
the interests of that Government or
the Government company by order
in writing either terminate  such 
contract or make such alterations
or modifications therein as it  may
think fit.”

The contracts which were considered
tc have been entexed in bad faith or
were unduly onerous in  favour  of
some parties or were detrimental to
the interests of the country or  the
Government or the company could be
terminated or amended within a pe
riod of six months. The period of six
months comes to an end on 8th Sep
tember. If we do not extend this pe
riod then those  onerous  contracts
become binding on us.  Therefore, it 
is absolutely necessary to extend ibis
period.

It is quite true in the first instance
we had asked for a period  of  six
months and we felt w« would  be
able to complete the work. My hon.
friend Shri Krishnan wanted to knew
the number of contracts that had to
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be scrutinised.  These contracts are
ot two kinds.  One,  the  contracts
which were entered into on a long
term basis with big companies  and
houses and the other of a  general
routine nature like the retail outlets,
etc. In all there were a little over 100 
contracts erf a long-term nature which
were fairly complicated in their na
ture. Then there were roughly about
9,500 other contracts which had to
be scrutinised tout these were not
of such a complicated nature.  The
Committee that was set-up by  us
consisting ot officials of the Ministry
of Petroleum  and Chemicals,  and
Finance have completed about 80 per
cent of the work  Very little work
remains to be done and 1 am confi
dent much before six months we will
be able to finish all this

Shri Chandrappan and many other
friends wanted to know  why  we
could not complete this woik within
a period of six month?  Sir, to ter
minate the contract, a written rotice
has to be given, and then, an oppor
tunity has to be given to the parties
to be heard  All thi«  take? time.
Also, when we took over the ESSO 
undertaking
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There were so many pressing admi
nistrative and organisational  prob
lems and it took considerable time to
collect all these contracts from various
parties  Their organisation is spread
all over India. We had to collect all
these contracts, obtain those contracts
in the first instance before they could
be scrutinised  All this took  time
Then, us 1 said, some of these cases
were of a very complicated  nature
and we had to consult legal opinion
Also, we have been trying to nego
tiate, liying to come to an understan
ding by negotiations, wherever  the
contracts are of an onerous nature
and where we can settle this by nego
tiations  All this has taken time. Eut,
I can assure this Bouse that we will
ify ana un.sh  t1 ,s> woik .I.-,  earls 
possible

The other question* winch were

raised by some bon. Members were
question.'-, wi..ch wert »uwv discus

sed at the time of takeover and  I

think, no useful purpose would be
served by going into the details. Ail
I can assure the House is that, we art
keen to gam complete control of the
oil mdustiy Ub early as possible be
cause oil industry is too important
an industry to be left in the hands of
foreign firms  There  are  various
alternatives before us and these are.
tithei wt ca« aorôate the icfmei>
agreements or we can acquire majo
rity equity participation or we can 
take over complete control by natio
nalisation or we can have control by
negotiations etc. Sir, it has been con
sidered proper and appropriate that 
we should try and gain full control
by negotiations. I can asure this hon
House thtat by granting  this  si*
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months extension, the interest of our
country would not be affected in any
Way nor would it come in the way of
unV action that may be  considered
appropriate by the Government to ac
quire mapority control over  other
companies which had not been taken
over. I would also like to inform the
House that we are already in nego
tiation with the other company Bur
in ah Shell, and action, as considexed
appropriate,  according to the facta
u id information U»«u becomtg, avail
able to us, would be taken without
much delay.

With these tubmissions. I commend
this Bill to the House.

Gvrdumras 146

(Arndt) Bill

MR. CHAIRMAN: The question is:

“That the Bill be passed”.

The motion was adopted.

16.50 hrs.

DELHI  SIKH  GURDWARAS
(AMENDMENT) BILL

THE DEPUTY MINISTER In THE
MINISTRY  OF  HOME  AFFAIRS
(SHRI F. H. MOHSIN): On b.nwif of
Shri Umashankar Dikshit, I beg  to
move:
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MR CHAIRMAN: The question is.

“That the Bill to amend the Esso 
(Acquisition of  Undertakings in 
India) Act, 1974, as passed by Rajya
iatjhd, be taxen into conbideratjon. ’

The motion wa$ adopted.

MR. CHAIRMAN:  There are  no
amendments.  The question is:

“That clause 2, clause 1,  the
Enacting Formula and  the  Title
stand part of the Bill”.

The motion too* adopted

Clause 2, douse  1, the Enacting 
Formula and the Title were added to
them.

SHRI  SHAHNAWAZ  KHAN:  I
move:

“That the Bill be passed”.

“That the Bill to amend the Delhi
Sikh Gurdwara* Act, 1974, be takes* 
into consideration".

This short BiJl seeks to amend the
Delhi Sikh Gurdwaras Act 1971,  lor
getting over some difficulties  which
may be experienced during the work
ing of that Act.  This Bill has been
d ref ted in consultation witn the Delhi
Sikh  Gurdwara  Board  constituted
under the  Delhi  Sikh  Gurdwara*
v̂Aanugei*ijnt /»u, lS><i, foi in*, pro
per management and control of  the
Gurdwaras and their property in the* 
cû Kai.  j, oiuJl jjovv proceed to ex
plain the pio\ision? of the Bill.

Section 40(2)(a) of The Act  em
powers the Delhi Sikh  Gmdviaras
Management Committee to make le- 
gulationts providing for the  manner
and the criterion for deciding whe
ther a candidate for election or co- 
option to the Committee is able  to
lead and write Gurmukhi. Since the
initial constitution of the Committee
is possible only after the general elec
tion, it is proposed to  confer  the
power to make rules in that behalf
on the Central Government. Cl. 2(b)
and cl. 6 of the Bill are intended to
achieve that objective.  Opportunity
is also being taken to amend  clause
tm) of section 10 (1) of the Act, as 
pioposed in clause 2(a) of the Bill,
sc as to provide that a person should


